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"IN THE CENTRAL ADMINISTRATIVE TRIBUNQL

AT HYDERABAD

0.A.No,1310 OF 13997, DATE OF OR

: HYDERABAD BENCH:

DER:25-3-1999,

BETWEEN:

1. Y.8.Misra.

2., R.,K.Pal,

3. Mohd.Karimuddin,
4. 8.5.N,Reddy.

5. Mohd.Saleem.,

6. Mohd.Sharfuddin.

OoooonnooAD

and

1+ Union of India, Departmant of
Atomic Energy, represented by
its Sacretary, New Oelhi.

2. Tha Administrative Grficef,
Nueclear Fuel Complaex,Hydarabad=-500

3. The Chiaf Executivs,’
Nuclesr Fuel Camplex,
Departmant of Atomic Energy,

plicants

762,

Govt. of India, Moulali,Hyderabad=-500 762.

sessssssessRospondents

COUNSEL FOR TBE APPLICANTS :: 0NMr.PNA
COUNSEL FOR THE RESPONDENTS :: Mr.V.R

CORAM:

.Christian
8 jeshwara Rao

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

AND

THE HON'BLE SRI B.S.JAI PARAMESHWAR , MEMBER (JUDL)

:ORDER:
ORAL ORDER(PER HON'BLE SRI B.S.JAl PAR

AMESHWAR ,MEMBER(J))

None for the Applicant. Heard Mr.Krishna for

Mr.V.Rajeshuara Rao, lesrned Counsel f

§

or the Respondents.
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2. This OA came up for hearing on various
occasions ard on account of absencs of the learned
Counsel for the Applicant and the learned Counsel
for the Respondents, tha OA was posted under the
heeding Diamissal. Even today, the learned Counsel

for the Applicant is absent.

3. Hence, tha OA is dismissed for default.
-/ A/\/L/{
25 . J51-PARATE SHWAR) (R.RANGAR AJAN) 3
MEMBER {JUDL) MEMBER ( ADMN) -[

FACS

DATED: this the 25th day of March,1999
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